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N FuAY AN X favarw § fF -
i, AT ©: qE aF Fohe FET
Aifgy, a9 AR Je= € v @,
T R A gredEe 7 A A A9 e
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offmeds §, ag a1 aTg+ G AT,
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MR. DEPUTY-SPEAKER : Now, hon.

Member may continue after lunch.
‘13-01 brs.

Lok Sabha adjourned for Lunck till Faurteen
of the Clock.

The Lok-Sabha re-assembled after Lunch
at four minutes past Fourteen of the Clock.

[Mzr. DEePUTY-SPEAKER in the Chair]
RE: SITUATION IN WEST BENGAL
MR. DEPUTY-SPEAKER : Shri Kanwar
Lal Gupta may resume his speech.
off vy fewrd (FAX) : TEAW AQ-
@@, AT OF qeard oY § A saaear #1
T Wy et & a1 7
arFT sa &) At @ e diee
FMgaT §—UF faaw 109 § AT A
340 | ¥ T 999 TN 1 qFAAQ @A
T A AT @ Wit afrEy
AT faaT qaT F A A5 §,, IHW
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FT & FF AT & g A A AT
T &, I AvFA }, e 3, awdar-
faF § s sawy ...

MR. DEPUTY-SPEAKER : I will read
the Rule.

ot 7y ferd : F g3 @ a1w g
o fae i &ifd, ad go e Y
BT | 4g oSl FT @97 % 99 A
g offwlt Fmew fawm awr @Y
5% 7 afafesa w19 ¥ o wafrg #¢
fami gt g ueT i o @
fram & Fwia FT TR Y ATATE—
TG & F HIIHT FAATIT §— 109 Fream
TENF§—

“At any stage of a Bill which is under
discussion in the House, a motion that the

debate on the Bill be adjourned may be
moved with the consent of the Speaker.”

MR. DEPUTY-SPEAKER : With the
consent of the Speaker.

ot Ay fowrd - F @ aToE wwfa /@
@ § A sared A W QgL
Iy FAfa w7 @TE |

MR. DEPUTY-SPEAKER : Already, Shri
Tridib Kumar Chaudhuri has approached
me. If you raise it, I will consider it. I
have not given my consent to anyone.

it 7y fowd : QY 3% § a7 7 fraw
340 ¥ F=EI TENT 9T TQE AT QW
3'_

“At any time after a motion has beon

made, a member may move that the debate
on the motion be adjourned.”

o Y ATy gwata A T Al
A a7 e WY § AT ag faw oft o
< ford, ST wEew, 4 g g
qfrarsit S F AT sraaTor feafa Saw
2 o 3, I9 I T qgE W AW
W qgT &1 39 aa7 sl @ I |
a g &t qffeafa qx ag At
TR IS §, | T AW
AWif B AT I FgA w1 A A
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& A gwArt w1 ag Fgav ar
T & FT &faa™ & gar fY v @
A AT A 4 FeAT AT T F AWE
W gafed v g W 9EF
fag e g e fag Aq e §
¥ 340 ¥ a7 79 T yEE@ @A A
T FATAT |

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampur) : Sir, we have just heard the
news broadcast on the All India Radio— the
P.T.1. has also carried it—that the West
Bengal Assembly has been adjourned sine
die by the Speaker of that Assembly.
Secondly, he has declared that the entire
p dings of ing of the Assembly,
the appointment of the new Chief Minister
by the West Bengal Governor are constitu-
tionally invalid. Iam not entering into the
merits of the case. But an extra ordinary
situation has arisen. We do not know
whether the Constitution or the legal Govern-
ment is functioning in the State or not.

it Wy fowd : o oY SNFT ARA
Frgfam g g sesr A @&

SHRI TRIDIB KUMAR CHAU-
DHURI : Everybody agrees that West Ben-
gal, because of its geographical location,
its border situation and all that, is a vital
State. The House has also discussed this
thing over a certain length of time. We want
to know from the Government what has
bappened. If the Government is not in a
position to make any statement, I support
the motion of adjournment moved by Shri
Madhu Limaye.

MR. DEPUTY-SPEAKER : While mak-
ing a motion, Shri Madhu Limaye has
raised the matter. I will cosnsider it. But
there should not be any feeling of concern
or jubilation about it. We are only con-
cerned with this Rule.

st Ay fand : o AR F FOAGE,
AL T ArE § At ATy awg F A,
e r R Fmi s ag ¥ g

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : You please don’t adjourn the House.
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MR. DEPUTY-SPEAKER : I am hearing
and then I will give my ruling.

SHRI S. M. BANERJEE (Kanpur) :
Rule 340 says :

“At any time, after a motion has been
made, a member may move that the debate
on the motion be adjourned.”

My learned friend, Shri Madhu Limaye,
has moved a motion which does not require
your consent. We have heard the All India
Radio and we have also read the teleprinter
message which has come and you have also
beard it and that is Mr. B. K. Banerjee, the
Speaker of West Bengal Assembly has
adjourned the House sine die on three
grounds.

One is, according to him, summoning of
the Assembly at the instance of the illegally
instituted or thrust as Chief Minister.
........ (Interruption) the polluted poli-
tical pigmy, Dr. P. C. Ghosh—his calling
of the Assembly with the consent of the
Governor. ...

MR. DEPUTY-SPEAKER: Is he quoting
the language of the Speaker or is it his own
language ?

SHRI S. M. BANERJEE : I bave simply
taken the substance. I am not educated
enough like the Speaker to express it in
that language ; I am using my own language,
the language of the land. As I said, he
has given three grounds : one is summon-
ing of the Assembly is illegal; secondly, that
particular Government headed by Dr. P. C.
Ghosh, the political pigmy, is absolutely
wrong and illegal; and thirdly, the Speaker
was never consulted for any business of the
House. A serious situation has arisen
there. ...

MR. DEPUTY-SPEAKER
followed him; he may sit down.

SHRI S. M. BANERJEE : We want a dis-
cussion on this.

it ol SRy (T afaw)
= 7y fewd ¥ aneft oY sream ¥w fesy
& SEwT GHET FW T T TG & FEN
aTga g fF argaT<i 7 a1 gg ¢ WA
o df fr woFd & gfew sfaw

: I have
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fit-arr W)
. I AR F FZA T Y Y o Fawv
| 9 oy =it aTga ¥ fr i s F
T gfaT T T AR A 3 &
T (¥R, WR) | F wwan g qww
T AR T 7@ 9 fegEm F
35, 40 ISt F AT gfaEE 7 FE
o agf g€ it v gfers wfie ag wiw
R &wH 7 gaE 2 5 F gfem w1
FAFAAY F FTL A @1 § A F0T
T qITqT ST ETAW Y AT, ..
MR. DEPUTY-SPEAKER : The hon.
Member should remember that what the
Speaker has said there ....(Interruption)

that the Press reports are correct or not is
not known. He should keep this in mind.

&t I G ¢ F uw & SEEr
wZ FT GH FEM AT 9g 45 & f5 W
& TNFT AT T IAF EF AT § AT
sg e fara  afsa o sgr
qq T FFQ T ¥ AT T A
faaay agi Nifafese fos Fgr war 59
e fafres ¥ w37 W 50 FQ@ &,
&Y HAl F FZA T FTH FIA AT G
A%q 99 3 919 F Yfaq s s
T T IFAT § I g1 faqat fare

- a7 @ R F F1 38 FAF 39 A
& dg & 39 ITE AT Y A fETgm
T I ATH ATFT GCHIL TG $T O
T 99 qF 3T war § i agh A gfow
I qAT F ATHT IT 39 FT AT &
F A IAET 1 GH FA FT a2
ST

SHRI V. KRISHNAMOORTHI rose—

MR. DEPUTY-SPEAKER : I am calling
Mr. Surendranath Dwivedy. I will give
everybody a chance. But they should not
repeat the same arguments; they should be
very brief and should not take more than two
minutes.

Mr. Surendranath Dwivedy.

~ SHRI SURENDRANATH DWIVEDY
(Kendrapara) : So far as this House is con-
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cerned, we have to consider whether in a
situation like this it is possible for us to
continue the business before the Housc.
Some extraordinasry situation has happened:

. there is Constitutional breakdown in one

part of our country, namely, West Bengal;
no Government exists there because the
Speaker of the Assembly has made the
announcement that the dismissal of the
Government was unconstitutional. .(Inter-
ruption), that the installation of the new
Government was also not constitutionally
valid, and the Speaker has adjourned the
Assembly sime die. Then, what happens
in that part of the country, namely, West
Bengal ? There is no Government therc,
there is no Constitution; nothing ¢an func-
tion in such a situation. Should not the
Parliament immediately take notice of this
situation, which has been announced on the
Radio, and discuss this matter ? I do not
think there is anybody here to deny that this
bhas not happened. If the Government
comes forward with a statement saying that
what we say here is not correct and there
is some other situation prevailing there, then,
of course, we can carry on the normal busi-
ness. But this provision in the Rules is
there only to meet such situations. Of
course, in the past this has not happencd.
Therefore, on that account, you should not
hesitate to postpone or adjourn this debatc
and to permit this matter to be discussed
here and now.

st nfrem (99 : St -
T, faum & A TR AT A & 98
W 9T T W) W A% G §
JeF qafaw A gt 1 e EwE
Y 1 TF Al g S guk afae
a1 ¥ ar7 174 PR AT 99T qF a7
FRAY

“The Governor shall from time to
time summon the House or each House of
the Legislature of the State to meet at
such time and place as he thinks fit...."

SHRI SURENDRANATH DWIVEDY :
It is not a discretionary power. '

SHRI SHASHI RANJAN : $o the
Governor thought it fit to call the Assembly.
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fagm aar Y FREE w9 I 0F
30 @t ag § fx dfaam & qarfas s&
S|ATAT AT AT FEQ & 4g ¢ & awan-
AT T aifoaTde 1 efwe wfa
2T ¢ 1 39 ®faw & Ho< faqm gar a1
AN TIW FET L1 59 a9 7 Iq
aifeaRie #§ g ga fag ¥ ag w
g

*‘The Speaker is a mere umpire”. Here, he
has not behaved like an umpire. He has
behaved like a partisan man.

MR. DEPUTY-SPEAKER : You cannot
discuss the ruling given by the Speaker in
‘West Bengal Assembly, here.

SHRI SHASHI RANIJAN : I have only
two submissions to make. The conduct
of the business in the Assembly is to be done
only on two bases—either by the Ruling
given by this House or by the..........

AN HON. MEMBER : We are not con-
<cerned with that.

SHRI SHASHI RANJAN : The Speaker
should behave only like an umpire or should
20 by Article 174.

MR. DEPUTY-SPEAKER : The main
ground, as I consider it, was advanced by
Mr. Dwivedy. A certain thing has happen-
cd there. They have a right to demand
further information, but just they have got

..(Interruptions). He has provided some
valid ground, then further he asserted—
we are not perhaps in that mood today.
But I think this House should keep its com-
posure. Whatever happens outside the
House, we will take cognizance of it within
the framework of the Rules. I am prepared
todoit. I will give my ruling. As hon'ble
Mr. Dwivedy said, the only point at issue
is : not the conduct of the Speaker or what
be said—I do not know—and even if he has
said anything, we are not concerned. We
are not supposed to refer to it or approve or
disapprove of it.

SHRI SHASHI RANJAN : Approve or
disappreve—we cannot do.

SHRI H. N. MUKERJEE (Calcutta
North-East) : As my friend, Shri Dwivedy,
has already pointed out, certain historic
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incidents have taken place. The Speaker
of one of our leading Legislative Assemblies,
following, I can say, in the tradition of the
late Vithalbhai Patel, has said and done
something which goes to the root of the
matter of parliamentary functioning in this
country. And this bas happened in an
atmosphere surcharged with passion on
account of certain violent and bandit things
having been perpetrated by thosc in autho-
rity and it was against that the Speaker of
the West Bengal Assembly had to bring to
bear the constitutional propricties of the
case. We are not discussing at this moment
the merits of the matter. . . .(Jnterruptions)

AN HON. MEMBER : Sir, he is going
into the merits.

MR. DEPUTY-SPEAKER : Heis not
doing. Nobody should enter into the merits
of the dscision given by the West Bengal
Assembly Speaker.

SHRI H. N. MUKERIEE : I am pot
cntering. Sir, I said I am not entering ’into
the merits of the matter. But, something
has happened which, as Mr. Dwivedy says,
has shaken the country to its depths and
those of us here in Parliament are disturbed
so deep!y that without a thorough-going

>n of the implications of this historic
step, I can hardly proceedin a composure
which you rightfully demand. I do not
mind Parliament continuing in the normal
fashion.

MR. DEPUTY-SPEAKER : Mr. Muker-
Jjee, you are a senior Member. .

SHRI H. N, MUKERJEE : I do again
submit that something very extraordinary,
something of a nature which is unprece-
dented in parliamentary history has taken
place. (Interruptions)

‘SHRI SHASHIRANJAN rose.—

SHRI H. N. MUKERJEE : Sir, he has no
business to interrupt me like this.

MR. DEPUTY-SPEAKER : You have
had your say. Now let him finish.

SHRI SHASHI RANJAN : In Madras
the same thing has happened. (Interruptions)

SHRI H. N. MUKERIJEE : It is so extra-
ordinary, so unprecedented becausé the
powers of the Speaker had to be requisi-
tioned to resist something which exeéutive
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Shri H. N, Mukerjee}

authority had tried to impose on a leading
State in our Country. Having been an
unprecedent incident, this is a matter per-
taining to parliamentary business of a sort
which requires interruption of the proceed-
ings for a thorough-going discussion, and,
therefore, I agree entirely with Shri Surendra-
nath Dwivedy that at this particular point
of time it is not possible for us to have a
discussion on any thing else with anything
like a composure whichit is the duty of
Members to bring to bear upon their work,
and, therefore, there should be interruption
of the proceedings now.

SHRI V. XRISHNAMOORTI (Cudda-
lore) : In support of the motion raised by
Shri Madhu Limaye, I would like to submit
that a very serious and extraordinary thing
has happened in West Bengal. As you
know, the Speaker is the constitutional head
in the democracy. ...

SOME HON. MEMBERS : He is not the
constitutional head in democracy, but it is
the Governor.

SHRI V. KRISHNAMOORTI : I am
saying that he is the constitutional head with-
in the Legislative Assembly premises. My
bon. friend may talk of anybody as the head
outside, but inside the Legislative Assembly
he is the constitutional head. The Speaker
of West Bengal has stated that the Ministry
which exists there is not at all a recognised
Ministry. A very serionssituation has taken
place. The Constitution is a very impor-
tant thing to be observed. As you know,
‘West Bengal is a very sensitive area and it
is surrounded by foreign countries which are
enemies. So, we must know and the country
must know what sort of rule is prevailing in
West Bengal, whether it is the Ministry’s
rule or it is President’s rule. When once the
Constitution has failed, it is the utmost duty
of Members of this House as well as of Mem-
bers elsewhere to know what sort of rule is
prevailing there. So, I am supporting my
bon. friend and saying that this motion

must be taken up first before any other
discussion is permitted.

SHR1I P. RAMAMURTI (Madurai) :
You will please realise that a very serious
situation has been created in West Bengal.
Here is a situation where the Speaker elect-
od by the people of West Bengal has declar
ed that the Government nominated by the
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Governor is an illegal government. There-
fore, it is now a fight between the elected
representatives and the nominated Governor
who has been nominated by the President.
That is the real question that is before us.
After this declaration by the Speaker there,
what is going to happen in West Bengal ?
The people who should be there to respect
the elected representative bodies are not
there to respect it now. Therefore, in this
situation, a very extraordinary thing has
happened, and there is no government
existing there. When the head of the
elected representatives says that there is no
government existing there, what are the
people of West Bengal to do ? Therefore, the
people of West Bengal will challenge the
right of Dr.P. C. Ghosh to exist as the Chief
Minister. Therefore, we have to immediate-
ly discuss that question. We cannot allow
any other b to be tr ted in this
House. That is of little importance com-
pared to the magnitude of the situation that
has arisen in West Bengal. This question
is of fundamental importance to the entire
country. Therefore, I would urge upon you
to see to it that the other subjectis adjourned
and this subject is immediately taken up for
discussion.

SHRI UMANATH (Pudukkottai) : Dis-
miss that Governor.

MR. DEPUTY-SPEAKER : Dr. Sushila
Nayar.

SHRI PILOO MODY (Godhra) : Without
Sheo Narain or Randhir Singh, what are
they going to do ?

o gefter due (\iET) : Fwvew
AR, I 7 A TS FAT IANT A
g R FH A A gd ) FfaEE e
Wt g ¥ faers g8 faam o3 qAr
T, RN A, TR =wiaar
g 919 WA S | Ig /9 TS G )

&aq T 48 g1aT § % S | Ay
agi & TFT A TO FgT | AR I G
AEAFTQ N TT AT TG S | A AN G
i FT gaT § 5 g0 I a@ae
gh 2, afss g #1 W g ey
T 7@ F fod 38 9T agT
anfgd 1 (srwawr)
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SHRI UMANATH : Government has got
the information.

o FYAT AT : F AY AT wEwN
¥ Jraa aug T a0 fF, @ IE f
AW w1 g AT Ffgd | WA Ag
¢ = 58 2o =1 faomw 39 Fifegqm &
HATEAF AT AT FMAT F F T
(sr@am) 7 wAIT a<e T gt 9T
I Ay ¥ faq dac A §
[ X A R A AT
A g e e ug g fF
FIEHT A FT TG, T @ & a0
T 2, A AR ) @ ar arEfEr A g,
g TW FA FT afgwC afewed w
g 7 fr efrw w1 (spEawm) |
'SHRI UMANATH : That is what we
are telling Ghosh.

ft Aq fowd : 770 YT T4 F OF
T 93 AT AT FT T |

SHRI RANGA (Srikakulam) : Would
you allow her to discuss the ruling of the
Speaker there in this House ?

MR. DEPUTY-SPEAKER : I have al-
ready ruled that we cannot discuss the ruling
of the Speaker here.

DR. SUSHILA NAYAR:I am not
discussing his ruling.

MR. DEPUTY-SPEAKER: The only
point for our consideration is whether what
has happened jutifies an adjournment of
our business.

ot wg e : ST AR, A7
QTET ATH ATEL AT T AIG TR &
g s 37 A T wgEar v & R
H[ifs IT F} TAFQ qGT F7 )
(exmawt) a9 & sowr faea A F
o a A g FoF fame ot A
U TR gg A AT adi

fore w1t gk fraet & fgr 15
2, & 3w Afg, 9@ R g ofemw
dge  faum awr & frgareet § A
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sk &, g g g & A &, Y whew
e fagm a1 § = A1F N
# gy ag & faw &

“The Speaker shall determine the
time when a sitting of the House
shall be adjourned sine die or to
a particular date or to an hour or
part of the same day.

T FY T T T 9T A FH
FT, T T ATGFR §, N7 FI7 ¥,
T FT JFAH FA T AEFR Q, AfoT
AT 9TaF S NI AR GESetie
F 7 o § 48 7S IMd & | Qe
T AfaFT ToAF F )

MR. DEPUTY-SPEAKER : We are
not concerned whether he has correctly
followed the rule or not; we are not con-
cerned here with theirrules of procedure
because every State Assembly has its own
rules of procedure. We have our own.

st wg el : § oF fae § o
F QT E!

MR. DEPUTY-SPEAKER : We are not
concerned with the ruling, nor the rules.

st vy famd : & ofv=w dme &
fraw s wr g (sawaw) &g sfar
2 Qfed | s 7 O T g A
qfraw e ¥ FerE A WY TS
FE FT FAfaHR § A F afaw ¥
FER IR TE frr 1 g
fraw 15 &, 97 & W fmw 15 @)
I QO g & darfaw ww fear @4
TR 7 % (3o far 21 <@ fadr
X ENFI FT TR T A A
& ST T N IS | AT QT
gTET w1 JaEdr T Af9F ) IR |
qfesw @9 F @ FX ¥ TR A ¥
w0 At AU avdE AT ATET RO
F A afaF F g e
fear &1
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‘MR. DEPUTY-SPEAKER: 1 am not
goiag into the merits.

ot vy fowd : aw fe Ay AT
oA R 7
MR. DEPUTY-SPEAKER: I have al-
ready ruled that we are not concerned with
" the rules of procedure adopted by the West
Bengal Assembly, nor whether those rules
were correctly interpreted by the Speaker.
The only point for our consideration is
whether there is a case for adjournment of
our business, as is urged by them, because
something has happened in West Bengal
and something has appeared on the news
screen. Beyond that there is no infor-
mation.
Fo GUIET AGT :  IUTEAE WRIRY,
¥ Tt a7 78 W g 1 M I B
forar, SYORTYM afi o9 &1 & § 91
o ai fFar | Y Faw g A FE
g HF I awm gl W
AR FT @RI T & J9a 7,
g o & o srdeat T E oY)

¥S WAl #IEq : AV, AY)

Mo FHIAT 7qT : AT T
faed Mg ? AT AFIAFT
TR FIAT & A qar TG o9 gwar & 5
ogl 9 A GR T @Y § 99 I
ffa &1

=it 9 frwd : a3 F3 1 9T A
27 zafad & syaeaT ¥ ¥ET IoT W
1| I A

MR. DEPUTY-SPEAKER: She is not
teferring to any incident.

To G ATT : AW FEW TE
E IR I R ag =i AT g Ay
TR FT T & I G Iy sy
FTEA IR A AR &Y a3 T
wWEHE TG I AT AT § A IqF A8
2Y Qa7 fomay 9y g9aT €1 99 K =91
N IEW WgHA AT & A FUF AT
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T=ia ) Afer § woweh £ e et
T W AW 9 G TEE O R
L aog T R, A Afeefrdwm a@
21

it sz fagrdl AR (FIOwER):

5 A ¥ TR A R s A e

afysl Fme § oF AT S IEER
qfefeafa a1 g% &) offafa a2 w0
ag F fr o awt fraw @ A 5%
B arelt Y o § ofem Qew & a1
gz fafraa S a1 5 au dfadiesr &Y
TZAT TT TG T § AT AN & S
gt faam aw & s & faaw G
1 qz% 71 Afafrag ¥ F oo eafig
T frar 31 3N S frar § Ay e
fer & =@ & F S A€ WA )
Ffea I favig F afcormeasy ofeit
Fe F o e afkfeafy dav g
2 o F 3 7 =09 g A awmw
3 @ AT 99 ) A= # faE
T AT fAear =fgd@a

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
This point has been raised under rules 109
and 340. According to rule 109 you are
supposed to give consent. So, it is entirely
within your competenace to dispose of this
point.

As regards the West Bengal Assembly,
that Assembly was convened, as you know,
with a view to judging who is in a majority,
‘but that opportunity was not given to the
Assembly.

This news has come, I do not deny it,
and I would request the Home Minister,
1 have already sent word to him, to make a
statement.

MR. DEPUTY-SPEAKER: I would draw
the attention of the Home Minister. A
demand has been made. Before I give my
ruling, would you like to say something ¢
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A demand has been made on the floor
of the House, and a plea has been advanced,
that something unprecedented in proce-
dural and constitutional history has taken
. place in Bengal, and therefore, Shri Dwivedy
said, that we at this juncture must take
immediate note of it, our minds may not be
so well composed as to dispose of the other
business, and unless we get all the necessary
information as to what really happened,
we would like this House to be adjourned.

1 said the news has come, and certainly
the Government, if necessary and if it is
" obligatory on the part of the Government to
make a statement after taking note of events
in West Bengal, would come forward at
the proper time with a statement of facts.

As you are here, would you like to say
something? Otherwise, I want to give my
ruling.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): I would only say
that as the news is coming——I do not
know if the ncws that is coming in is true——
it is certainly a matter, a procedural matter
for the Bengal Assembly, I do not think a
special constitutional position has arisen.
I personally do not think so, I must give
my own view about it, because whether the
Speaker has the right to make a judgement
on the constitutionality of a certain thing
is the basic thing, really speaking, that is
raiecd. If at all the House is adjourned sine
die, it is a procedural matter of a particular
House, of a State legislature. I do not
think a very extraordinary situation has
arisen. As far as I can see, there is no extra-
«qrdinary situation. (Interruptions)

MR.DEPUTY-SPEAKER : I have given
sufficient latitude, he has also replied, 1 am
going to give my ruling.

SHRI S. M. BANERIJEE : 340.

. MR. DEPUTY-SPEAKER : I am taking
both the rules into consideration.

SHRI SURENDRANATH DWIVEDY :
One thing is clear. He has not disputed
_the facts, that no Constitution actually is in
operation in West Bengal at the present
moment.
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MR. DEPUTY-SPEAKER: No, no. You
arc interpreting. (Interruption) So far as
rule 340 is concerned, it is absolutely inappli-
cable for this proposition. It is not that. You
can just bandy about any rule or section.
But this does not apply so far as the motion
for adjournment is concerned. (Inter-
ruption). 1 will explain it to the House.

ot 7y fomd : sl I
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MR.DEPUTY-SPEAKER : Ihavegiven
enough time for this motion. Now, regard-
ing rule 109 you might raise this issue; that
is my personal view, after going through the
rules. There, you have some ground to
raise this issue and bring it to the notice of
the House. Rule 109 reads like this:

It is a Bill that we were discussing. Rulc
340 deals with motions, and so it does not
apply. When we are discussing a motion
and an adjournment of it is brought, that
applies to a motion, and so it does not apply
bere. We are in the midst of a Bill, and rulc
109 might apply here. It says:
“At any stage of a Bill which is
under discussion in the House, u
motion that the debate on the Bill
be adjourned may be moved with
the consent of the Speaker.”

So far, some people approached me, but
1 said I cannot give consent. The only
thingis. . . . (Interruption)
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MR. DEPUTY-SPEAKER : I have given
enough latitude. (Interruption)

SHR]1 SURENDRANATH DWIVEDY:
The Chief Minister there has been assaulted
inside the Assembly and the Assembly has
been adjourned.

MR. DEPUTY-SPEAKER: This ovent
has happened outside the precincts of this
House. (Interruption)

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: There is no
question of any more arguments. I will mot
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{Mr. Deputy-Speaker)
take up any more argument. Please resume
your seats.

_SHRI TRIDIB KUMAR CHAUDHURI:
All matters of public importance occur
outside this House. Do you want them to
occur inside this House ? (Interruption)

MR. DEPUTY-SPEAKER:The only
point is, should we at this hour take congni-
aance of an event—of course it is a very
important event in the constitutional, proce-
dural history; it is most important, I admit.
But the question is whether this House
should adjourn its business because certain
events have taken place. (Interruption)

SHRI SURENDRANATH DWIVEDY:
will it adjourn only when one dies ?
(Interruption)

MR.DEPUTY-SPEAKER : Another point
is, i this House so weak-minded according
to the hon. Member, that when certain
things have taken place—we here are in
Parliament, in the central body and a certain
information has come—are we so0 weak-
minded in this House to lose our balance
of mind (Interruption) to discuss any matter
here at this juncture? I cannot accept
that argument, and this House should never
accept that argument. Therefore, 1 will
rule it out of order. I do not give consent
toit. We proceed with the business on
hand.

SHRI H. N. MUKERJEE rose—

MR. DEPUTY-SPEAKER : Order, order.
I bave given my ruling. Mr. Mukerjee,
you are a senior Member of the House. You
are almost the father of this House. I
request you not to rise like this.
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MR. DEPUTY-SPEAKER: Is
garding my ruling ?

it re-

SHRI H. N. MUKERIJEE: Sir, you have
been pleased to say that some very extra-
ordinary events have taken place in West
Bengal. But the Home Minister has treated
the whole position in a cavalier fashion.
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He has not even given thought to this
question.

MR. DEPUTY-SPEAKER: No, no. He
has not dealt with it in any cavalier fashion.
He said he would apply his mind and if
necessary he will come up. There is no
question of any cavalier attitude. (Imter-
ruption)

SHRI H. N. MUKERJEE: My friend
Mr. Limaye wanted to bring about a certain
stage in which the whole thing can be dis-
cussed in this House. We have got no indi-
cation from Government that they are ready
to come with a statement in regard to this
matter. When shall we take cognizance of
it.  (Interruption)

MR. DEPUTY-SPEAKER : Are there no
provisions in the rules to get any informat-
tion from the Government? I think you are
just ignoringit; excuse me. After I bave
given my ruling, thereis no pointin hon.
Members rising again. (Interruption) 1t is
not fair.

SHRI H. N. MUKERIJEE: 1 cannot just
understand. Either formally or informally,
let this matter be discussed.

MR. DEPUTY-SPEAKER: By depart-
ing from the procedure, we should not bring
down the dignity of the House. I would
appeal to the members on this side as well
as that side. Whatever their hysterical
jubilation, I am not concerned with that
(Interruptions).

SHRIUMANATH: We are not hysterical;
we are talking with a full sense of responsi-
bility.

SHRI RANGA : Is it not within your
privilege, Sir, to call upon the Home
Minister to choose his own time—cither
sometime in the evening today or tcmorrow
morning—to make a considered statement
about all the facts in regard to what has
happened in West Bengal and what they
propose to do?
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MR. DEPUTY-SPEAKER : This is a
very constructive suggestion. The Home
Minister is present. Whatever is obligatory
on him under the Constitution in the given
situation, certainly he will come before the
House with a statement. (Interrruptions).

SHRI KANWAR LAL GUPTA:You
may also dismiss the Government and
adjourn the House sine die.

Taxation

SHRI PILOO MODY : Don’t miss this
-opportuaity, Sir.

MR. DEPUTY-SPEAKER: It is not a
light-hearted thing. This House is the
Central Parliament, a sovereign body. Here
We cannot arrogate to ourselves—whoever
maybe in the Chair—powers which under
the Constitution or Rules of Procedure we
are not competent to exercise.

SHRI KANWAR LAL GUPTA : The
Speaker of West Bengal has shown you
much light, if you can take it.

SHRI HEM BARUA (Mangaldai) : The
Constitution has broken down in West
Bengal and we are concerned with that.

MR. DEPUTY-SPEAKER: You have
come a little late. Please resume .your seat.
We will continue the clause-by-clause
consideration.

14.42 brs.

TAXATION LAWS (AMENDMENT)
BILL—contd.
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